Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date :12/09/2026

(2022) 03 MP CK 0027
In the Madhya Pradesh High Court
Case No : Writ Petition No. 5460 Of 2022

Satish Jatav APPELLANT
Vs
State Of Madhya Pradesh And Others RESPONDENT

Date of Decision : 08-03-2022

Acts Referred:
Constitution Of India, 1950 — Article 226
Indian Penal Code, 1860 — Section 352, 336, 457

Citation : (2022) 03 MP CK 0027

Hon'ble Judges : Milind Ramesh Phadke, ]
Bench : Single Bench

Advocate : D.S. Raghuwanshi, N.S. Tomar

Final Decision : Dismissed

Judgement

Milind Ramesh Phadke, ]

The present petition under Article 226 of Constitution of India has been preferred
by the petitioner seeking following reliefs:-

"(i) That, the respondent Police may kindly be restrained not to call the petitioner
in Police Station and not to harass him.

(ii) That, other relief which is just and proper in the facts and circumstance of the
case may also be granted."

It is apparent from the record that one Vishun Lal Jatav has lodged an FIR
against the present petitioner with regard to harassment to respondent No. 5
who is daughter of Vishun Lal Jatav and on the basis of the complaint, offences
under Sections 457, 352 and 336 of IPC were registered vide Crime No.
138/2021. Now, it is the allegations of the petitioner that on the similar
complaints of Vishun Lal Jatav, he has been harassed by the Police Authorities
and is being called by them under the pretext of investigation and he is also
detained at the Police Station. In such circumstances, he has made several
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representations to the Police Authorities, but no action has been taken so far.

On the other hand, counsel for the respondents/State submits that even from the
representation it cannot be gathered that the petitioner is being harassed by the
Police Authorities or someone is blackmailing him, rather it appears that for
routine investigation the petitioner is being called.

Heard the learned counsel for the parties and perused the documents.

From the record, it is seen that earlier an FIR has been lodged against the
present petitioner under Sections 457, 352 and 336 of IPC by father of
respondent No.5 and now, the present petitioner is making allegation against the
father of respondent No. 5 regarding his making complaint to the Police
Authorities and trying to harass him. The documents appended to the petition do
not suggest any illegality been committed by the any Police Official or had
exceeded its jurisdiction akin to the post, rather it appears, under routine
investigation, the petitioner is being called, if at all, therefore, no interference is
called for in the present fact and circumstances of the case, accordingly, present
petition is hereby dismissed.
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